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Caitral Administrative Tribunal
foincipal Bench

O. A. No. 2449/94

Ne'iV Qelai, this the 2ist day of 3ePtenber, 1995

Hen'Die Bhri K.Muthukumar, Menber- (Aimn. )
Hon'ble Shri i-.SuryaprakaSham , Member ( Judl.)

Chetaa - .
s/o Late J.ft*3asiPat,
^ st X X^
Ir^ian'National Scientif ic ^documentation Centoe,
New Oelhi.

R^idef

£.7/9, il.L.,F. 4utab Bnclave,
GurgaOn- 122 001,

( By none)

-Vi-11 cant

Versus

1, CXJuncil of icientific S. Inoas trial Research,
through tiirector General, CGLA,
.•inus andh an Bu ild ing, Ra f i Mar g,
New Oelhi- 110 001,

2. iiirector, INGDQB, ,
14, Sats ang Vihar Marg,
New Oelhi,!

(iieptt. representative Ghri

Order (Oral)

Hon'ble Ghri K.Muthukumar, Member ( a)

,, .iiespon-ents

APPlicdfi t is not present today. However, the

department representative has filed the responaonts*

office manor andum No. 2( li5)/FT/83/95/ler s dated 14th

September, 1995 which witWrawas the o,;4. dated 27.11.1990

and restores toe status-quo in regard to the arvlicant.

It is also seon that the applicant has received this order

in original on 20.9.1995 itself. Therefore, the .elief
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prayed for by the aPPltcant in the present ha^ been
allowed by the respondents by their 0,M. datsi 14.9.1995

and the O.A, has, therefore, becdne infructu^ousp

In view of the above, the 0,A. is dismiss^ as

having becdne infructuous. No costs#

r
(1,3ur yapt akasham)

Member (J)

i

(K .Mutnuk um ar)
Maaber (a)
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